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CALLING ATTENTIONTO A
MATTER OF URGENT 1 UBLIC
IMPORTANCE

Reported irregularities in sanctioning loans
by banks undi * the mass loan scheme

SHRI DINESH GOSWAMI (Assam): Sir, |
beg to call the attention of the Minister of F
nance to the reported irregularities ir
sanctioning loans by banks under the mass
loan scheme and the action taken by
Government in this regard.

THE DEPUTY MINISTER IN THE
MINISTRY Oof FINANCE (SHRI
JANARDHANA POOJARY): Mr. Deputy

Chairman, Sir, t, create greater awareness
among the  weaker sections about tht
facilities that  they can avail from  the
banks, to motivate them to undertake
productive ventures with the help of bank
credit and also t( demonstrate to the people
that facilities meant for these groups are in
effect reaching them, banks do hold functions
where beneficiaries receive in public bank
assist nee on the basis of loan applications

received  scruitinised and sanctioned by
competent bank authorities. This cannot,
however, be construed as "Mass Loan

Scheme", The schemes under which the loans
are -sanctioned are the normal priority s actor
schemes.

Hon'ble Members are aware that the
Government have advised the public sector
banks to increas,- the share of priority sectors
in the aggregate credit to the level of 40 per
cent bv March, 1985. In order to enlarge the tk
tv of credit to viable ventures of the weaker
sections of the community, a concept of
*weaker section' has been evolved within the
priority sectors. This group comprises small
and marginal farmers, landless labourers,
share croppers, tenant farmers. Scheduled
Castes and Scheduled Tribes, beneficiaries of
DRI Scheme, artisans and cottage and village
Industries and IRDP beneficiaries. The public
sector banfc; have been asked to ensure that
this group accounts for not. less that 25 per
cent of their total priority sector credit by
March, 1985. As per estimates, this group of
borrowers had outstanding advan -es of Rs.
2475 crores
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involving 99,3 lakh borrowal accounts or
19.3 pe, cent of the priority sector advances
of the public sector banks as at the end of
September, 1983.

To achieve the given objectives, it has been
suggested to the public sector bank* that in
specific areas they should consider launching
special campaigns for accelerating the tempo
of identification of such beneficiaries and
disbursal of credit to them for viable ventures.
Whenever complaints in implementation of
the pro* gramme are received, they are
investigated for corrective action,

SHRI DINESH GOSWAMI: Mr.
Deputy Chairman, Sir, the hon. Minister in his
statement has said that the banks do hold
functions primarily for three reasons, firstly

to create greater awareness among the weaker
sections about the facilities, to motivate them to
undertake productive ventures, and also to

demonstrate to the public that facilities meant for
these groups are in effect reaching them. I do not
think anyone can grudge these objectives, for
which the functions are organised by the banks.
But, I think,'the hon. Minister will agree that
while granting loans to the very downtrodden,
certain other considerations must be kept in mind.
And the considerations, as I said, are firstly
that tears must not be partisan in the sense that
these loans must reach to those persons who
really  deserve. The loans should be provided
to those persons who are at the lowest strata of
the society, who deserve them most. ~ Secondly,
the disposal of the grants ™"t not be used as ,
leverage to help only those who are in proximity
of people of party in power, but must help
those who are needy. Thirdly, it should not
be also used to enlarge the power base of the
ruling party Members. And fourthly, all checks
about the genuineness ” “e "°*™ granted must be
made because afterall these are public funds,
earmarked for a public purpose. Iam also fully

aware that while granting those loans, the
Government would like to take advantage
because ff programmes j initiated by the

Governmeat are properly implemented, definitely
the  Government will be entitled to take some
leverage oat of it or to drew tome mileage Bin
these
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being public funds, funds of the society, tb*
Government must not  use it in a manner
that instead ofreally trying to help the poor,
the programme is carried out in a manner to
show to the people that everything is done by
the rulling party for the benefit of their own
people. W, had, for example, such a
demonstration in Delhi and some of thg
newspaper reports have come out with
strong comments about certain aspects of
these programmes. For example, in a
programme which was held in Delhi in the
month of January, if the purpose of this
function held by the bank wag to create
awareness of the weaker sections,or to motivate
them or to demonstrate to the people, then first
thing that should be done was to give "public
announcement through the media. I can
understand that the media may reach or
may not reach "the people of a remote rural
area, but people in TJlelhi are very much
conscious and the people in the rural areas
of Delhi, even if you call them rural areas, are
urbanised people. Therefore, if you really
give  information through the -papers or
through the radio and the television,
undoubtedly it will reach them. We hav,
come to know that the entire process of these
loans started in September. But  was
there really any attempt to educate the people
about these loan, through the  media, right
till tne month of  January? At least, to
my knowledge, I find that there was no such
attempt.  On the contrary, the impression that
hag gained ground i that no doubt

Members of Parliament were taken into
consideration. Members of  Parliament
were taken into confidence. Some Members
of Parliament used to sponsor or send
recommendations. I am not against Members

making recommendations. We as
Members °f Parliament do send recom-
mendations on many matters. But, here,

collectively, hundered; and thousands of
applications were sent by certain Members
only and all of them belong to the nil ing
party. My point is that there was a close
liaison between the bank and those Members
of Parliament of the ruling party. These
applications were not submitted to the bank,
as the report goes. In normal procedure that
we take aways in recom-

application ig sent to the proper authority, and
tbe copy is Riven to us so that we may send
the copy of recommendation with the
remark that this may b, looked into. Here, it
seems that all Members of Parliament or
public men who Were in the Opposition were
not taken into confidence. The entir,
programme was processed in the offices of
certain party Members. I do hot want to
name because they are"hon_ Menfbers of the
other House, (IntermptToWfj I do" aot Know'
because the Member from Delhi is "here. 1
can understand ff all th, Members of Parlia-
ment of Delhi had been taken into confidence
by the Finance Ministry or the banks by
saying thai we”nave decided to distribute the
mass loan» and to create an awareness in the
minds of the public and see that the these mass
loang really go to these people or you assist
us. I could have understood then that thi
is t" correct way. But it appears from the
newspaper reports and other reports that only
the ruling party Members were taken into
confidence. If that is so, then your tears have
become partisan.  While trying to help the
people through apparently a good programme
for which every one has support, you are trying
to draw political leverage in a manner  which
under na circumstances can be supported
Now, there has been a complaint also that the
bank rules were  bank  backwards to
accommodate these Members of ruling
party. Now, may I, in this context, read some
relevant passages from a report which has
appeared in tfie Statesman of January IS,
Sunday?  For example, it is said that three
Congress (I) M.Ps.— I am not naming them
purposefully—stocked the loan application
forms. It is first said that the drawning of the
New Year brought news in the-»shape of huge
newspaper advertisements on  behalf of
commercial banks in Delhi that 40.000
residents of th, capital were to be given loans"
at a function at the Ramlila grounds. I could
have  understood if the  newspaper
advertisement could have been made prior and
they would have said that loans will be
granted to deserving persons and deserving
persons may make applications so that the
banks would have sufficient time to judge as to
swhom the loans should go because you
cannot satisfy everybody. The report
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further goes to s y that the operation seemed
to assume Orwellian proportions when it
turned ou that only key Congress (I) men
were av are of this scheme and that bank
official had been keeping in touch with them
to do their bidding all through the periol. It is
further said that three Congress (1) M.Ps,
stocked the loan application forms supplied
these to thost whom they wanted to oblige,
affixed their rubber-stamps as if to indicate
that the form; wer, genuine and sealed the
issue by attesting thg phot< graphs of the
applicants.

Now, about the perations also some very
revealing observe tions hav, been made. It
appears that ii the function the public sector
bank; usee to spend huge amounts of money—
I do not know under what beads. Buses vere
hired at bank expenses and in ir any cases in
which  insight has  specifii  details
entertainment allowance of be ween Rs. 5 to
Rs. 20 was paid to evei / person who attended
these functions. I can understand if these
functions Bre meant for the poor, let the poor
ce ne. We know that in political rallies ome
parties pay people some amount 0 money to
inflate their numbers, to mak it , grand show.
Here is a specific asse tion mad, by the news-
papers the contr diction of which I have not
seen up till now. It is saia here that each bank
had tn pay the Punj;>.b National a fixed sum
for stall rental and publicity. While, accordinj
to some officials, each, bank was charged Rs.
35,000 per stall, the chief coordinator of the
show, Mr. B. K. Tandon, placed the amount
between Rs, 20,"00 and Rs. 25,000 each. I
wish this money had gone to th, poor in
furtherance if tbe project. {Time bell rings).
Sir. I have not even started.

MR. DEPimr CHAIRMAN: No.
You have aire; ly taken eight minutes.

SHRI DINESH GOSWAMI: Sir, please
give me five more minutes.

MR. DEPUTY CHAIRMAN: No, please
conclude now.

SHRI DINESH GOSWAMI: Sir, I do not
want to stand in the way of the bel! and the
House But there have been a lot of allegations
made. For example, in
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a number of eases the rales were bent
backwards. In the case of Delhi Rs. 1 crore was
ecarmarked for the whole year and in one
function alone more than Rs. 1.33 crores were
disbursed. Now, i it the case with , other areas
aW? There are much more needy areas. The
most serious allegation is that in many cases
loans have been given to persons in whose
applications the addresses axe not there. Now.
if the ~ddresses of applicants ar, not there, how
f; the bank going to recover those sum's, There
“re the specific cases °f January 10 'when
several questionable entries can be seen. There
is the “®“e of Mr. Ghafoor Ahmed, loan
application No. 89)84 who is shown to have
borrowed Rs. 1000, without his address being
on record. There are other names similarly
listed. Ali without their addresses on record, A"
of them have been given loans without their
addresses being on record. There 's the loan
application No. 82 of 1984 for Rs. 2,000 and
no address, and $0 on and so forth. Therefore,
what I have to ay is that after all every one in
this House and outside will support the
Government in these ventures but if these
ventures are sought to be used in , particular
partisan manner then the venture” lose the
objective for which these programmes have
been initiated and, therefore, I would like to
know, as you have rung the bell, answers to
some of my questions. Therefore, I would like
to pose certain questions before the hon
Minister. Whiit is the procedure you are
adopting, except this type of public meetings,
to educate the people about these loans? ,
Whether the bank processes these loan
applications after receiving them, or you have
adopted a mnew procedure that these
applications are to be submitted to th,
Members of Legislatures of the ruling party
who wiH send them to the banks—a procedure
which at leas; I don't think any financial
institution will like to accept; whether ft i; also
a fact that jn , number of case's at this hurriedly
addressed function, tbe addresses of perso%
whom you have granted loans, were not there;
whether it is a fact that in Delhi you have
disbursed loans—whether rightfully or not, I
don't know—of more than the amount
earmarked in that account for the whole year.
And what steps have you takea to
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see that instead of holding functicmg in
such important areas and trying to get
publicity, the message really goes to the
most backward of the backward areas,
and to see that the complaint, or the
feeling that has come in the minds of he
people that tear, are also becoming par-
tisan, and you are using these measures in
a partisan way, are removed, and that the
benfit goes to the needy persons, and not
to those ovdy Who are in tne proximity of
power.

&) WAV YT ATET (I qA ) 2
sfraq, 9% ¥ A% ¥ aga & woA @i
fed &1 o faselr o Far foar
Ferwr faora foad fear? amy oz 4%
F A%ad ® TArde difew ¥ 79
fomt war ? wr 3@ fafedt &
fegmig 4 waw fod 5§ frar
qr ? FAL A WAT F FY AAGFAT
v 4, frgsr Fotn ar? s
WATIEAT 47 5 AT F1T 1F FE
&% w1 a7 wway, feqg 4% 77
%, fedt 4% & sradse a1 wiTw
wrgA A ffaee a1 fafaet e =22
A gurdy ot ¥ a1 AW T AT T
oF =nfE & gror o 5 a9y 9=
z, A% ¥ wdifede fag 7@ ag ¥

-

fed w7, Todr & wATd AEA g

79T 7z % wm Jwaw 4%
@AW qsT A7 @ A7 AW &
sz foar, dar foar | qF Famr g
f fra 4% 7 Fawr-fear Jar qara

yua &% %) faar ! gog Avma 4F

¥ o foar dar T9 AW 97, AR
araarEANT 9C @aq fwar?

frat, Fav 73 99 A4 T, oar
wy gy St e fr ¥ war fr
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TgT ¥ dO% e o 4 o ww
(wr€) & & G 3 %1 e A1 W
FALH? Fr waa w2 v
gAY WA FAl AEEA q 0F e
Aar & Fowd a8 wgr mar & fafeaa
TF & 7 fad omag 9w &% e
fad s & fad oF FHE aa9rs o
W@Wﬁﬁﬂﬁﬁ@nﬁo
WX QHoUAWo wraa &I fasell
¥ oY sy o A aerg & sal
qiFdifwdwT  gwr, g & WA
Tl 7 A 9 WE 9w ¥

-

™! qg 99 7@ & ¥ 4% a%
gfeqr #ifa oo, faeelt & arw 3
oF Afza g & faar =2 w0 wan
2, 50-60 TN ¥ foee @7 =& B,
= qifew W faa war  fv g7«
T HET 47 wiw @ fF g g
Fqreow & g (wf) F doe
, TAF 9T 9T Hred wE gi #
gl WFH T FT 7 fafaw
q # Atfzw A0 gAr T WA
QAT A FZG Al AEemT FdT A
FTIMRAT ) @ AT QAR

A B Ay

¥ gz 79 A4 & f& 2z dF
u% TR, 4% WF fEq 6 9w
qvaa 4% F O @A faw # o fr
TH FEUY W AG WA F7 ow-uw
qfegie & AT AW T faq §
ZTOF H 25-25 FAX BT AW
fear @ zai ax a1 2 fowar wa-
A AW R F TAE 0T I
# =1 wgar g '

¥ oag 9 T4 & f§ &£z 4%
7% 173 faug qt fEvaa g
g q wwooRT, gFF Fe d1- 21,
gaw =i fafesw, g, feom
sy, fgeefl, w1 &nr fagr 3, 9 fr
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I wwl F fafeer B, v
AT Y T T fifedt saiger R
A g -

oft Srawt : BifsA L S

SHRILAL K. ADVANI (Madhya

Pradesh): The v hole thing is scandalous.

oft it g wrqe & oA
2w g ow N faee F 2 dwae
urs qifFraez. ot seme wa
arer A A e fagrd aieel g,
o wEr awig o, 99 FHE wIIAR)
Fifeg w2 ™1 A FT AT WX F9
T4 T ?

Mgy magmads
wifead ¥ 37 9T gae s fpa ar
fe gm0 fefprsda § Wk fvns
agEr & wfpad F 9% & v f=
9FH AT ATLH UE g4 A FTAT oY
fgnag adf *% gvag ) a5 a2
Tagang o wi AR swEEw 3w
IAHT g7 fEar 7ar TR wA
W g &0 4y wEeima BEAd
fafrdt & o€ ¢ A 3990 T3 @
i .

"l have carefully gone through the

contents of  Headquarters  Circular
No ......

Tg 9919 qwEa 4% W g 6%
o w3 v g fFe
"I have further well understood that even if
a margh>, third party guarantee or collateral
security is offered by the above category of

borrowers to whom I will tv. making the
advance in future, I will not take tt."

o AR T A vk, wE
duw, 7z AT AT T T YGAL
At ¥4 4¢ A A¢7 & TR TR wEr v
ar fim fary avait F e € 91 & o
Tl AR 7 dv qERr oA
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Rrl, #4198 47 g § fw owa
qot o= fear wn & 1 o g A
Faear rar- & av vt = ooy wpar § 7
w1 festd &0 % wdare 7, Fet wfererdy
T fad fear ot et ford
w1 g 7w wwn foord e W e
&t 7€ o o foord § 7 w7 1o ant
oot ¥ ww frar & 7 qee
strteat & AT wgEa & A g

st o wemEETW e (wiw
W) WG, A AwAAEIE I7 &
§ ot & frarr &, waa framr 8,
Hfean faarr 3 e o amr S
q97 TET A ¢ ITH AR W
¥ forg, = @t ¥ F faw gt
IR § it 3 5T i wA7 a0 w1
TR FAT R AIC A AP AT F qoiw
¥ aw aF | F 54 qg127 7 43 A0
wrgrt g B @ 60 @0 ag wwaz @,
itz avae ¥ fag Forages 47 4
& ¥ AT F@ § I HT L4 TG
¥ qrw grent 2 7 forr dnit w oawe
¥ fog oo & ¥ are §rat & T T
HWE? g g 7 wIgad H
ag It wrf & e ford 90 7 gz F¥ama
ot g fr 5 gare & o @ w4 fan
straen, 3% faa Fear aredl 71 adds
At ¥ sewr w4 g 1 At za
TR W WA wreE &% 2 A
ag frart #te ot 929 #m s
aw gAge & a1 wifzas F, ;e g,
Fq ddr wed § v ag w1 qredl
gidia @< | fAEE 9w FwE wd

[ 3 294 32 417 78 ¥ |Fa0 2
qg feqrd 7 & Fr w@wWA 2, 29F
IFAE P Q3 TEEWA FA AG
g & & wiw dar Coar o 72 3y



243 Calling Attention to a
(=t #ro aeaarTrAw Ted)

T & araar g g oo ant
H {OwrC § %41 79 20§ Ariw aH
S T AT oAE

arT ¥ g aad@w w2 Aifa
™ At w0 W G fgad s
# s g fo a1 wgEa i aw
1 aFE FT

ot wEet Agw  fem (A
SRW) . IVaAd wgEe, e
AEATHT We Sl wHis WigT St

T oA vl § R AT 3 AW

SEHI ARET g ) Few ARl i
§ wafew g & 4% THT G
Ear g1 f A fedl i dvaw o

WA g w g # fadt F g

TH F AT Y, RH A T HE
& wdr & faewd Fanan i g
UEl um gen feew & Ha W,

Wiiia s a1 el T o E
AHE, sagr a3 7 &, Fwal WS

& TATFFE wiw amor da o
i § ar sur wewie ¥l
% oug A W@ wii 97 4 wE
arg wET T GHT AL 8 AT
Wt Wi ayg Wt dwt ¥ Ga
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BrE-AE  WRAL A qA9T Fd &
FiF FTA A FAT FAT WA
F OT(F AR ® Tear fadw A
gear =rfed 1+ 9 4g wF A& g,
wewr wgf &ar foo oo grmr &9
F ootk I drowir ug wAt qzAA 7
g AT WE A F

FAU @ T W AQrA | AN
¥ W FUsre F, A e §
g FAW WIT Fic  FarAw wEgA 7,
yiT W wed  f@q  Hfww F
AW WA K AT B OFre w4 3B
g afer geourt 23 & 3w
g4 f@ Wit FAE Aas Ry o
U AL W WA W FOIAN
i AL B Ui {0 w477
g, o aErefra @ g B
& gast aqngrfrd w24,

S ET WIS FRIT W W AN

qrat F AT A@A E AT HA
TFGT AGE ZA & AL Ay FAw qoA F
qr4i2 o Jareor § 3 wfifeqg 7 S

fate G W ooEro g @ wawr S9-

aoor fad st wrfed 4, Aw AN
FE At F oAt wHEr f IHT q9
¥ OUTHT AlA Aie T Aad q
Ygd W A folt g7 ¥ 4 4 Wi
wifgwt & foq & ¥ F A H
T47 XA 4, wa A1 Howr< ¥ G F
S =g fae oFT e WIw % Z
ar & ag i mgﬂrgqu o al
wigw WA G4t ®  afad da w6l
WA FEAAT wte &% ¥ aam WA
fas & & wgr 3. 395 - wWW Hid
HI WEIC AT gewew ¥4 44 faa
Lo U (R O U E L
WA A RAT 1w A HaATdr A
s & Figdr g
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SHRI MURLIDHAR CHANDRA- , KANT
BHAND> RE (Mabharashtra): Mr. Deputy
Chairm in, I can appreciate the agitation of the
lion. Members of the opposition on thig >oint
Whenever the Government take, ; ny dynamic,
positive steps for the imp lementation of the
various  welfare  measures foi , those
belonging to 'he vv< aker sections of ‘'he
society, the ethos f those measures js really
not appreciat< d by the opposition. In fact, it is a
matt r of great regret that all along they have not
been appreciating the very useful wort which has
been done by fixing the priorit es under the 20-
point programme. Pari cularly, about
the lending policy I ri » here with a bit of pride
because Thae done a lot of litigation, I
remember, prior to 1969 when It was
impossible" for a common man to get any
loan fr< m the bank. He had to provide- three
s' retie; which he could mat 1 provide and he
had to be very; friendly with a dir< ctor or
somebody else connected with the bank—which
Tie could not be  placed a he  was.
With the changed lending policy you can- see
on the streets, on the roads of Delhi, even an
autorickshaw  owner  putting  with great
pride 'Bitoo di gaddi', that means, even a small
mar can own it. I think this is a S™* """ "e *° "¢
Government. Mass loan disbursement
programme >° " tune and. jn fact, the origin of
this programme is as ol<' a; 1972. One
thing which happeris it, whatever benefit
the Government announces it hag not reached the
people for w'lom it is meant.  For the first time
evely body has been asked to identify  those
consumers who can avail of this mas loan
scheme because . only Rs. 3000 is given ,nd I
think jt. is a hundred people—at least that is the
case in Bombay—per ranch and every branch '

has at least 15'to 20 thousand account
holders.  So if the Opposition feels that by
giving if to hundred people out of 15,000,

we are going to get some votes they ,re utterly
mistaken. I do not think that a very negative
propaganda of this nature against a very dynamic
and effective step is warranted in this case.

In this particular thing. I must congratulate
particularly the hon_ Minister, Mr. Poojary,
for the very dynamic steps he has taken
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The Members of  Opposition have

referred to certain newspaper articles to suit

their convenience. But have they seen
what has appeared in the Kerala press
where  similar  disbursements ~ w?re made

and  Malayalam Manorama has praised it?
Therefore don't merely quote the newspapers
which suit your purpose. I think time has come
to realise, what is lacking in our countiy is the
consciousness of the peopl, to get their rights, to
get the benefits which are earmarked for them.
That is the  purpose of this mass distribution
of loans—of making the people conscious,
people get to know that these are the benefits
earmarked for them. But the defect has been that
land reforms,. for example, have been there but
the poor tillers have not been  conscious of
theic right; under these land reforms. [, view
of this, may I a& the hon. Minister as to
whether be is taking further steps io bridge the
gap of about 6 per cent s per guidelines? A
nd apart from that, has he also a plan of having
more and more mass distributions so that
adequate pro-paganda is made and people
are  made conscious and they get the
benefits that ar, earmarked for them?

SHRI ARABINDA GHOSH (Wel
Bengal);  Sir, while initiating  ths
Calling Attention Motion, Shri Dinesh

Goswami has pressed some arguments. |
endorse those arguments.

Further, I want to draw your attention as to
what are the guidelines of this mass loaning
scheme. Who  will be selected as beneficiaries
of thi; scheme? In the Minister's statement
there are no such facts or any gudelines
presented to us by him. This is the main
defect of this scheme and this gives rise to a
sort of apprehension that some sort of
political motivation is behind this.  Only
some selected people' can get the loan. Ths
ruling party has talked of democratisa-tion
and taking all shades of opinion from all corners
of the country. Actually  this loaning scheme
is a misnomer in my opinion. There was
a function recently —on the 4th of lanuary
perhaps—in Red Fort in  connection with the
mass loan scheme and there was a lot of pro-
paganda by a particular party. I do not object
that every Member of Parliamen' ' or MLA
has got the right to recommend
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this loan for weaker section. But in the
name of weaker sections, some sort of
motivation is very clear to our mind. We
ill West Bengal—i.e., the Left Front Gov
ernment—introduced unemployment

allowance. Then, from th". Treasury Benche
somebody scolded and criticised tt like anything,

saying that a dole was being given to people
who were no* working to specially CPM
workers. I think this is really a dole—a

political dole—to a particular weaker section
to manoeuvre them in the coming elections. It i
clear from th© statement and also from the
newspapers which  published th; sort of things.
I do mot know why— when the figure of
registered unemployed youth in the Employment
Exchanges is furpassing three crore; and when
there is so much underemployment in the rural
sector, including unemployment, of people
whose names are not being registered in the
Employment Exchanges and whose figure is
three to four crores, particularly when the
unemployment problem i so scute—there is no
guideline to select benficianes from this sector on
this score. My suggestion is that if this money
can be diverted to the States which are in need of
money for rural development, they can properly
utilise thig money for tne betterment of the rural
sector Otherwise thi; will create political con-
fusion among the people and it will
strengthen the hands Of the ruling party in the
coming election year. The General Budget and
the Railway Budget—everything—is like that.
Such is their intention and this sort of loan
will further aggravate the situation because it is
not mean for the weaker sector but for the sector
which is politically motivated to have these
loans in the name of benefiting the weaker
sectors.

ot wRwe fog (I9 w92w)
Foaqmfr o, feawm Derd 9
A W A @ oW oqrr & § &
A amg fr ogeare wro owerEr
war 3 92 ¥ udy Fm@ ooz oar &
grarar Wi w ot g g wifer
Y ¥ A ¥ dgares §1 ef geqri
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T it ¥ 9z wfer w1} fr @

AW A PAAr TAT JEF qH@T

T W W e W 37

T8 a1 e & feoavere w0
T® wRars @ w4t 2 feogAer e
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T (ewEEm)
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T T4

wa wifsg T4

o W Wt . W7 gRAEd

T oAr. . (o)

ot zmwmta - 4

Ty |
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WHFT AT AwgrEy . F A Fraar
wrEdt g1

gt e fyz: & @1 s
AT § A dar At wem g &
ot < g B oame weoare an -
qT mAT FT WLM 2 OTL WA W
are W

@ drig forg, ofa =&, & =&
Arasifa® a a7 =free fear § fa
u wEdr ¥ %o fema & faeAr
/O I, A7 FOT FIAT KA T\

a W A ¥ @ E I
wegal St ST wed war § qier
... (coFgm) qIGTET HTHTT HI
gdT T A g, (smam)
TZ AT AT 9 FT G Y, AT
wfga &< @ § #wi 4g (W &
T A H amdi, SaAl 8 SEET
faamor grim 1 ag a=q ayer Ad £
# Faw @AW "aE qEFr qEAD
g fo g o 31 oz d'5 w¢ faedi
W ue W AE T2 9, F47 ug A%
¢ o oqg w9 =T A 3EF AN
wiTE FAC AT ITEG ATET WOTH
FAT Ay 40 7 s R G% wEdr
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7, Ffwg 370 71z Orad amAr ad@t
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i ot widwaw g 0 800 § I
| §AY @I F TS gATANE 4WT
o faet v 0 & owrsy gar oWt oEe
AT E
st gawmfa 2z A Fv A9
90 WL F OF waz wT WA HA

FT, | Do net write this word.

@t v fag o = o
Fidgudt At g6, sear 3w
Fed § waw w@ar g @w aa
i 554 mym % wn fam W
aars v w19 & 0|0 ofzfefy 2
ar #1a @ of wwad @ ®oow &
HE-HEE ® EHEIT W, #AWAL HIT
WA F——At FN { foax w3
| #gw § At [wex 3o F7 ¥W
AtAe——faawr W fmar @0 @
&, foaar dar &9 (war s @7 2
(mxamwm) & am f@dr @0 4@ &
w2 (wmEew)

; Wodl Il wegtAT: . GoiaE &
AL W K OFAl. ., (vuwa)

st wiwwaT fag o s wEwA
T ¥ . . . (vyaww)

SHRIMATI MONIKA DAS (Karnataka): Sir,
you should not allow this. (Interruptions)

SHRIMATI USHA MALHOTRA: You cannot
be omnipresent.

SHRI A. G. KULKARNI: What my hon. friend
is mentioning is that through the hand of some
Member of Parliament, bank loans were given.
What is the fault and offence in taking his name?
That is, Mr. Rajiv Gandhi himself. Why should we
not take his name? Why should Shrimati Usha
Malhotra object to it?

MR. DEPUTY CHAIRMAN: Do not take his
name. That is the convention.

'Not recorded.



251 Calling Attention to a

SHRI A. G. KULKARNI (Maharashtra) : Sir, this
is not a party work. He has all along been arguing in
Jefenci of the mass loan scheme. (Interruptions)
Some Jagdish Tytler or this ma, or that man's name
comes in. What can you do about it?

MR. DEPUTY CHAIRMAN: What can be done,
you do not ask me.

SHRI A. G. KULKARNI: Why not ask you?

MR. DEPUTY CHAIRMAN: Your purpose is
to oppose it. (Interruptions)
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ot iy fag: S 2, F 3
AT W GrEAT § AT wT T AL
F1 A4 g, #qr ag A4 7 2, fa=m
"ar &, f& g wezmETd & favm
q W ol gEEW F fad § Fraw
T & dwzwae g wAm ¥
foragnre fag 7 geaiw @ faar 27

SHRI SYED SIBTEY RAZI (Uttar
Pradesh): Again, Sir, he is taking names of
persons who are not in the House.

SHRI A. G. KULKARNI: Sir, I am requesting (Interruptions) You cannot take the name of

you... (Interruptions)

MR. DEPUTY CHAIRMAN : The
Cabinet is there. They are doing the
administrative job. (Interruptions) Mr.
Kulkarni, please take your seat. will
not allow. Your party Member has spo
ken. Another Member is there im the

question. You cannot be the third man.

SHRI A. G. KULKARNI: I am only supporting
him....

MR. DEPUTY CHAIRMAN: You cannot do
it.

SHRI A. G. KULKARNI: ... oecause it
is very necessary. These people are so much

emotionally worked up in £N name of their party
Member!.

MR. DEPUTY CHAIRMAN : Do
not record anything. (Interruptions) Kindly
your seat.

SHRI A. G. KULKARNI;*

take

SHRIMATI MONIKA DAS: When the person
is not here, how can he take his name? How can
Mr. Kulkarni take his name?

sft i foy AT EATEY WY

anybody who is not a Member of this House.

st WEE gER WqT o W
uEtAuE e § & A A o afew
U FIT AT BEZ AT § AT IAH
feft &1 qm &9 7 w7 21 ag w1
#T g1 wAw ofx ar & 7 o &
IARI A AgY aq1 ArfEw ) wigan
B wTq afa &1 T\ T4 T4 wfe
o qTT W% B AR ¥ I9H
g oAm W, (swEE)

ot a7 fog wtg fuiu gam) :
off szer fagrdr amdy § adat w
gq 3 % faw o wifew qard wi

@t 3qd fgemr A8 faqr . #4i 7
(swaeT)
ft WM F4T Wi WA

fagdr arsiet  #1 wf qwmr @
qg A faegs wAq ¥ Ao A
T IF w4 HZT T4T W17 w4 I
T AN T

1 N

T sy - Jwawmfr AT Aar qRey
qT T JAT FE AW FT AR 4AD
o U IR R AR G L
‘A @ & owae qfen)

. *Not recorded.

SHRI BUDDHA PRIYA MAURYA: He was
invited but he never attended. You are least
interested in the welfare of the people. He was
invited but he never attended, 1 say definitely.

MR. DEPUTY CHAIRMAN: I request Members
to resume their seats.
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st waAraerm W}

At feedlt F @1 wAr g o g Feer

4

q aft qamr | (sqadrr) {
E— e - -

st 7 for W me s grar

F qEe £ N qar T oazeat W

[AMAS TAT 91| A2 ST AW AT

o Gfes IRT difze w3 a8 w6

SHRI ~GHA SSHYAMBHAI ~ OZA

(Gujarat): Whether Mr. Vajpayee was invited

or not, tlie Minister can say. How can Mr.
Maury; say about it?

SHRI MUF UDHAR CHANDRAKANT
BHANDARE: Two hon. lady Members have
objected to a name being mentioned in tht >
House. They are within their right when they
take objection. But the manner in vhich th,
hon. Member, Mr. Mathur has ridiculed
them....

ot waver fag @ o#w W
W FF AT FT oaFF 0w oAy
e 2

SHRI MUI UDHAR  CHANDRA
KANT BHANDARE; The manner in
which the bachelor Member hon. Mr.
Jagdish Prasad Mathur

SHRIMATI I SHA MALHOTRA; How do
you know, le is a bachelor?

MR. DEPITT CHAIRMAN; It is ,one of
the biisines, of the House to know whether he
is a bachelor or not.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE; I can assure you that th, hon.
Member does not claim to be husband of >ny
lady.

The way vhich he has made a reference is
objectionable and that should be expunged
from the record.

At W@ gEE wigT . A4
wgr fr w7 wrf ofy a1F & EA
B 37 &1 47 7 71
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st qFfraatd © @ 39 w5
AT T E A AR 0 qA A

Mt W Fow wreaed 0§ g
drae #t @ 327 @1 § F oo wa

H T WaT F qIET FIAWMAT AFA
Foar 7 ) v owEAT 2 8 oam
aq & wrf gmfs & & Afew 39

9T AT TE AT AR )

uﬁmmﬁ:mﬁwmﬁrgq
AT TE A TAFA |

T WEAGEN  WIEAIAL 2 48T 97
HITNE AT4T W4T A A 91
AT AAT 4T | "Iy A v frr
g WA A4 F | WAL H2T Ww
%% Wt wE At w23 ¥ Ar e
I F st G820 § oo
ST, W< FE 3L AL A 03
f# @roFo ¥ 447 AFzqt 7
warAl ATG AE AT T2 w2 AN B,
Afad 98 WA GE A0 FAN
BAAs A FF Al TIA B WO
CCUE S (T ST SR G )
ngqr, A AT WIIG 7 BN 2 fo
wida «Et F stdeqd AvEw T
e 7 At feee (03 A1 37 920 1%
G852 &, uZ weAl W 2, 44 Wil
Fgr =we sar 1 ogw fafte [
qart 98 @ & fa wsa WAt
T oAt feeed fagr wur =78 ¢ oAt
qgi 9 W AT w0 Fooargigy
AT a4t BT oW 32 wE
WO | S<ferd TR0 =ie2iaom fagr

g fo 37 wdi qErar qar

st 2 O Wg o Fedarids o,
WA MrgArefr @ F T Wy F fe
@Az wwm 9wz ¥ oW upnfe
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[ az rz 7]

gt g wifgn 1 frlvaagde A
arrr g fo, dfer wrf @ s

TEr Awar o gwrr w937 & fed
st oAl wee w faars o awi
QT LT HEr aar,  Afea 3ad

HWITION W A Uw W U qEY TR
dfe i St 7w 2 fr wEe
WME GE T F g oA A& 2 )
& otz og v T ¢ fRo3w
B FAWAG gEa owed fagrr
ATSTAT 0 AT 49T Iz F o 20
gt wrA & fag  gemar Ay
Rz AR ., (WAEW)

# Iwwwfr ;@ IR
fears @ faar (smaera)

ot a7 i g ;- wew  fa=d
a0 qAE, an, afeT sed
St A WilHA oy gu | Ag @eRe
IR $A F | { TaFoA )

go Wi WEWEE wEA ST
werat w1 dar arzg dard Fraaed w8
AR LR EEE Y

. (sqmanw)
SHRI LAL K. ADVANI :
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be so much provoked, I do not understand.

MR. DEPUTY CHAIRMAN: Now the matter is
over. {Interruptions)

SHRI A. G. KULKARNI: She is easily
provoked unnecessarily. Don't get provoked.

SHRI DINESH GOSWAMI: Sir, I think we aie
going away from tbe Calling Attention. I nave
raised certain questions and [ would be happy if the
Minister would reply to them. (Interuptions)

MR. DEPUTY CHAIRMAN: While putting the
questions, the Members should restrain
themselves. If you are
going to make a political type of question or
speech, naturally there is *° much "nulla gulla". If
you put a question on facts, nobody can object.
That is the difficulty.

SHRI A. G. KULKARNIL: Is it a fault to
mention who was the President of the meeting?

MR. DEPUTY CHAIRMAN: Mr. Kulkarni, we
can follow what you have said.

SHRI A. G. KULKARNI: What is wrong if 1
say that Mr. Rajiv Gandhi presided? And she is
provoked unnecessarily. (Interruptions)

expunged on the same grounds. You cannot make
an allegation against a Member of the other House.
It is baseless. (Interruptions)

MR. DEPUTY CHAIRMAN: Rule 238A s
quite clear. It says:

"No allegation of a defamatory or
incriminatory nature shall be made by a Member
against any other member or a member of the
House... ."

SHRI A. G. KULKARNI : Please tell me when I
have made that. I only mentioned the name of
Mr. Rajiv Gacdhi who was the President. Is it
an allegation? Why Mrs. Usha Malhotra
should

wgr A g, | faew gl 7

pAe o e T
§ %€ g o § 1 wrEamn St
q ot ag wE, X 9O AG WA F
g Wiz WiE BRET w7 faar @
¥ owam oag 49 | Alpd Feia Al
WAT G H OwAT F | 04

wFAATF o A AT AT 2,
W Y o AT AW g WL IAH
TE AAWT WA AT FACT WG AL
g a7 oge faan & 93T 9
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el UG- oy S A
=it el : T R T
g = fafemmy =@ 3

s wyewml®E o T TR
s AT Ffed 1 wF ar dn 7

THE a1z B STAAT 0 49rEr TRTS
fez ot | T T Amg |

ot v fag : &= 99 9
LG | G

st zi h-:, awan ("r*Tm.).

TR i Tranaa) | (syaen)
N, gwmemfa ¢ oA fE5T oA
@ g1 wa |

1 {HEET AT
(zm=er)

fers:

& voE ﬁ-iu 'cw"t
i, TEAT
r:,f'»'.:m-an

q-t 7 Ia =T Fﬂ'a . ':f :“'[—‘ﬁ
m g1 : »(-{ .’—' |
(Interruption by Shrimati Monika Das)
=t somaTTiE
gy Ten o fore e fog &
1893 RS.—9

T T AT
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e gT @ A A WAL =T
(s7xare) =z mev ww o TET
At § 3¢ W TR | Wh wwE

T2 oo ooy wrndd <@g
LI TATEE 37 % £ ) IRE onEm
IR AqEA TET 1 (=)
(Interruption by Shrimati Monika Das) Mrs,
Monika Das, I am sorry to say, you go on

disturbing. Why don't you please listen to
him for a minute?
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N sorarsy o & frd 57 iz
A1 (swxawT)
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Mo T FiE Arda S Wig < *m?w'f'"g




259 Cutting Attention to a

[t zrReaT fag]
o qwd F | F AT AT BAE
# ur & gaq fafer a8t § aro e
fafaa & 1 @z o1 T340 Feer a0 @3 2
A OETT F OGO 40 BN @ 7
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3wl & 284194 JF 2, 7 qA(AE
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@ w2 2 | Ju ag #win & fw faaer
Hga A &, wdr wd =zt wf &
qI@ T TET & TAR AT 92 A0 T
aifs 3w Uw BI1E T qWA T HH
We T WW FL AE | Har § 97
g a1 f& oe wEd T 9w wgEe
240 TT H wE W ... (eqaEr)
240 &I 47 99 F| FHFA T AMY
HIT T AT TIT TN WAV F &
@ & 1 W7 W S g W
T ETH T@E ) ww ag wvar feal
TGT ® T A9 T2 wra-gr Gaqr
wE T HF |

i Iuaarela @ Z54 A qafsg

At waTaT fgg : 7za & zam
a3 @ £ #fox wog gz Gar T 2F 2
oF aqrt w 4% 7y 730 g 980
AFIL | TT AT T UT AL & AT
X W F wat o 7z aw (v 7z G
3T TrvwT w7 7 fiya frar o @
784 T | g vgar G g fv owda
i 7 93 Jar ey § 2z wngn g

fa auware @it w1 dar fadr

(eagena) A0 AW T & 7

I P, M.

At IwmAmfa o A IfeT |
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arr  fear ar f A0 w1 w
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quar wrear ¥ fR oFar gz @
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AT AT & AR we wET 2
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Far we |

Ay <At fag : Feranty e
# ar faaz w0 F97 T TH oW frazr
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qA9F B0 5 a0y fawwr &, wore wmw
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st gumwafy © nT WA AR
1@ faur, sigRd adt o
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W &€l 07T 971 | 9fE7 werge T
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of; Jugaaly : vy wH aw @
g ium Az arEe ), ., (syEEm) |
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3t fyae &1 @wa qwre & owr
(smam) ... =W d3 @ U
e el ¥ g i Tag aeam
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Z..
A

SHRI SURESH KALMADI
rashtra): Mr.
15th August, Mrs. Indira Gandhi.............
'Interruptions)

=ray st @

W T
A1l & fR0 w9 e emm 3 4R 2
T 1 R

SHRI SURESH KALMADI: Sir, the

Opposition cannot be accused of being
unchivalrous because you have allowed the

lady Members to speak. {Interruptions)
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Wt et T owge (g g

A 7 Jur M T T TITCT
G Sl 7 =T8I T
W AT 7 >
TEN WET A7 | 5-
el T OTERS 7O aggdTe)
fad Jifaw ow o == W
2 faawr % wow fafaes 73
(=raams)
1 qita 7 qE . LT AT
[3ET 7 |
SHRI SURESH KALMADI: 1 have been

chivalrous. I did not start it off.

Mrs. Indira Gandhi announced a very
populous, election-oriented scheme for a crash
programme of unemployment on the 15th August at
the Red Fort. Actually, the whole scheme was still-
born because at that time, the Parliament was in
session and it was not announced in Parliament: it
was announced there. So, the whole scheme has g
wrong right from the way it was announced. Of
course, it has given widespread employment not to

.. the poor, not to the farmers or the educated unem-

ployed, but it has given employment to a new breed
of political parasites and touts whom we have seen
during the last four years and who- are acting as

. commission agents. The whole scheme stinks of

corruption. Not only there is commission for touts,
there is commission for the bank form which has to

(Maha be got from the District industries centres, there is
Deputy Chairman, Sir, oncommission for forwarding it to the bank, and there

is commission for final granting of the loan. What
is left for the poor man? Anyway, the privileged
have got their loans, the workers have got it, the
relations and friends of the ruling party have got it.
The entire family— Ram Lal, Mohan Lal, Kishore
Lal and Bhajan Lal—the whole family has been
given if they belonged to the ruling
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party. In fact, this is Congress (I) self-
employment scheme. No guarantor is re-
quired to sign this thing, but only the right
political connections who could phone up are
required, and the loans are given there.

Sir, the Youth Congress (I) had organised u
cadre-building camp at the Nehru Stadium of
the Asiad fame. My information is that the
workers were informed of the scheme in
advance and were told to self-employ
themselves. Field officers of the hanks have
been told to coordinate loan disbursement
with the Youth Congress (I) Committees and
the 20-point programme committees of the
Con-(0-

Sir, I shall just read out the text of a
telegram sent by the Karnataka State Unit
of
Association to the President. Of course, just
now, Mr. Bhandare said that we have a very
dynamic  Finance  Minister ~who is
implementing the scheme very well. 1 will
just read out the telegram sent by them to the
Preside

MR. DEPUTY CHAIRMAN: You
give the gist only.

SHRI SURESH KALMADI: This is a
telegram: it cannot be so long. The telegram
says :

"This protest being lodged represent
ing strong sentiments of all Bank Offi
cers in Karnataka (Stop) Hon'ble Dy.
Minister, Finance, Janardhan Poojary
inciting people against banks and bank
officers using intemperate language (1)
Bank officers are part of hierarchical
administrative  system of banks ()
They are accountable to authorities
within bank (.) They can act only on
basis of written orders of appropriate
authorities ()  Janardhan  Poojary
directly ot ers to g
loans on pain sion, cli
flogging, humiliates officers in public
meeting () While organisationally
ATCOBOO fully supports objectives be-
hind mrss loaning programmes, we

must protect interests of officers (.)
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Officers have to
structural and

function within infra
administrative con-
strainst—Acute  shortage of  staff is
chronic () Loading unbearable bur
den on officers without staff support
results in irregularities, possible losses
to banks for which officers have paid
by losing jobs and social security bene
fits. ...Bank officers are not ob
to participate in such public meeting
where Deputy Minister chooses to in
sult them () Banking Regulation Act
required  banking operations to take
place within banking hours and at pre
mises licensed by Reserve  Bas

Announcing loan amounts and bor
rowers names in public, ol
ing Rules and oath of secrecy that
bat . are bound

with regret good objectives are being

mate of fe'ar, hosi (In These

!, Sir, ! like to
make my last point before I put the
questions. This is about the loan mela which
was scheduled to be heldat Bombay, in
Bandra, in the Back! Reclamation
grounds on 10th " Tn this Backbay
Reclamation we a lot of circuses. I would
like to know whether this mass  loan going
to be held there. I believe here there are
very big demonstrations by the citizens and
especially by the edt unemployed in
Bombay. I understand that this mass
loan scheme has been cancelled. I would
ulse to know v> this cancellation is
only for Bombay or it is being
cancelled throughout the  country.  This
clarification I would like to have from the
hon. Minister. My questions to you, Sir,
are, is the Government prepared to
display the list of people who have
taken loans on the Notice Boards of
different  banks;  will the  Government
appoint a CBI inquiry in respect of
people who have rece* the loans and see
how these have been utilised; does the loan
mela not infringe the provisions of the
Banking Companies Regulation Act
requiring banking operation to take place
within the banking hours and in the
premises licensed by
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the Reserve Hank of India; has the
Government r ceived any memoranda from the
All India Confederation of Bank Officers
Organisation appealing to the President if
India to halt 'extra- , constitutional a ts' and
whether there is a climate of f ar among bank
officials? Sir, these are ny questions. Of course
these loans wliich are being given to two and a
half lakh people have election basis. Bu five
crore unemployed are watching tMs very
silently and when the election comes they shall
not be silent spectator- but overthrow this cor-
rupt Governme nt of Shrimati Indira Gandhi.

MR. DEPUTY CHAIRMAN: Yes, Mr.
Minister.

SHRI GHULAM RASOOL MATTO:
(Jammu and K.shmir): Sir. I want to ask
only on, question.

MR. DEPUTY CHAIRMAN; No, 1
wiH not allow.

SHRI GHU!l AM RASOOL MATTO:
Kindly give rai only halfa minute, Sir.

MR. DEPLTY CHAIRMAN; No.
Please take your seat. (Interruptions) Mr.
Matto. I k 10W. please take your seat. You
know, I 1 ave allowed Mr. Kalmadi o,i a
special request that he has to say something.

SHRI GHILAM RASOOL MATTO: Sir, 1
will take only half a minute.

MR. DEPU1 Y CHAIRMAN: You cannot
have the lenefit of the group and party, both-
wa; s.

SHRI GHI LAM RASOOL MATTO Sir.
only half .» minute.

MR. DEPUTY CHAIRMAN. Mr. Matto
will not go on record. Yes, Mr. Minister.

SHRI GHULAM RAOOL MATTO:*

Wl ggaamfa - w3 oF oaq ¥

e wafael 1 37 ; A% 500,

(maarx) 27 ®| T A9 AFAT

2

[} l

*'Not recorded.
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SHRI JANARDHANA POOJARY: Sir, 1
ara greatful.. .

MR. DEPUTY CHAIRMAN: Please reply
to the relevant questions and do not go into
the details.

SHRI JANARDHANA POOJARY: . . .to
the hon. Members for giving hie the
opportunity to explain the stand of the
Government and the question that is being
raised not only in this House but also outside.
Sir, we took up the charge. Finance Minister
and myself, in the month . of January 1982.
After taking the charge...

MR. DEPUTY CHAIRMAN; Do you see
any justification that the majority parties get
0, Member and small groups want three,
four or five Members. No. ] will not allow. It
is a matter of principle in the House. I cannot
run the House like this.

€t wadta 9qrE WOY . da Aga
TarA fwa g, (sagevd) 79 @
afizia & aga & Teeiha f2y 2
AT Ao dTo WrEo F[ 2HFTLHT #0107
(zqaaT)

st gumamfa - ww fEadT G
FTEA | WIT FATH AT AT F7E[ AEH °
Arqd wew wa fzgn, weEmr @y
g, wzdt 4t wdr. | | (e
TE-0F [qgWT 97 ®mE ET 9T A
T5 WA ZT .. (swEMm) nw sz
o \wE M, 0T 9T F; qATE 8
TIACT, A1 THG FHIT T TG F

Please reply to t'ne relevant questions and
do not go into the details.

SHRIJANARDHANA POOJARY; Sir.
I am grateful to the hon. Members for giving
me an opportunity to explain the stand of the
Government and th, question that is being
raised not only in this House but also outside
the House.

Sir, we took up the charge, our Financ*
Minister and myself in the month of Jan-
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[Shri Janardhana Poojary]

uary 1982. Afte, taking the charge what wag
the duty of the Minister and the Government?
As a Minister, a Deputy Minister, what is it
that I should have done? I went through th,
criticism of The opposition parties regarding
the functioning of the banking sector. I went
through the criticism of the hon. Members
from that side of the House as also from the
Treasury Benches. I studied it. After studying
it what was the complaint? It was said that so
far as the banking sector iy concerned, the
quality of service has gone down and the
people are not attending thei, duties o, time
and the programmes are not being
implemented properly.

And the programme meant for the weaker
sections is not reaching th, weaker sections;
there is element of corruption and also that the
guidelines of the Government of India, of the
Reserve Bank, are being flouted. Now, what is
the duty of the Government of India Olof the
Minister? I brought it to the notice of the
Finance Minister. 1 paid surprise visits
throughout the country; I paid in cognito visits
throughout th, country to see the functioning
with my own eyes. What I have (e, has
appeared in ihe paper, also: I have got
documentary ! nee; I recorded the statements
of the people who are at the helm of affairs in
the banking sector; I recorded the statements
of the people on what they have observed...

SHRI SURESH KALMADI; What is the
total- of the bank loan? Com, to the point.

SHRI JANARDHANA POOJARY; 1
am giving the background also. As Opposition
member or as Opposition party, or citizen of the
country, what d, you want—this is what tq

[ RAJYA SABHA ] matter oj Urgent Public

know; whether you want us to act or you want us
to sleep over it. There were people in tlie bank-
ing sector—There were some; I do not
generalise' all of them—who would come to the
office'at 11.30 and go awav at 2.30 P.M. and
coming only the next day, and yet ask for
overtime' saying that they [
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were working till 8 p.M. There were people in
the banking sector who, during peak hours, put
their legs on th, table, smoking continuously
for one Hour or so. I have observed all these
things in cognito. Prime Minister had observed
that bank premises should be kept clean and
records should be kept properly and efficiency
should be improved in the administration. For
your information, since 1972—I will reply to
each and every point —and not 19.82, inter-
branch reconciliation had been pending. I
verified th, ledgers, and after our hon. Member
Shri Era Sezhiyan submitted his report here,
bringing out at] these things; I saw with my
own eyes how poorer sections Were treated in
the banking sector. I went to Cuttack; I saw
how the people are being treated and how
inefficiency prevailed. What was the result?
Checks and crosschecks started. We have not
stopped overtime. In one year we stopped the
malpractices. Why are the bank people not
happy with me? Why are they against me? |
stopped their overtime. As a result, in one
year, there was a saving of Rs. 16,85,00,000.
Do you think the bank people will be happy
with me? They will never be happy with me.
As Minister. I personally went at 9.30 in the
morn ing and sat in the bank to see at what
time the employees come. I paid surprise visits
to find what tim, they leave. About cleanliness,
I personally cleaned the tables in the bank to
show to them how cleanliness should be
observed. That is how efficiency can be
brought.

I have seen the performance of the loans
given under IRDP programme. Rs. 6*00
crores have been given to people from
banking and cooperative sector under this
programme. 1 verified the performance in
1980-81. Only Rs. 289 crores were given; it
fell short of target. Take the performance i,
1981-82. Only Rs. 467 crores were given, and
target was not reached. And you have seen the
performance now. We have to tone up the
administration. You people, Opposition
Members, are also responsible. You are also
criticising. The Pres; is also criticising and our
people are also criiicising. ~ We have to see
that some
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improvement ig brought about. Most of the
opposition People, our party people and the
weaker sections as well as press do not know
wl at benefits are being given from the banking
sector. You do not know. Even I he people's
representatives do not know. The Press also
not know. Nobody is telli ig. No publicity is
being given.

You say, there i; an element of corruption.
You say, these programmes are not bekig
implemer ed. W, have to see that all this is
beins implemented. What have we done? Fo,
th, last two years, I have been moving. We
came to Delhi onlv at the end of 198. Only on
the 4th January, we distributed. Before that, I
have been moved. 1 moved in Rajasthan, |
moved in Biha , I moved in Orissa, T moved
in U.P I moved in Andhra Pradesh, I moved in
Karnataka. For what purpose? To . that...
{Interruptions)

SHRT JAGDISH PRASAD MATHUR:
Come to the rrainf. {Interruptions)

SHRI JANARDHANA POOJARY; [
am coming tc the point. I am coming

to your releva it point. I will come  to that.

What h d happened? Why these'
melas are beiia held? Ihave moved....

SHRI SURESH KALMADI: Yes. melas
are beng held. (Interruptions')

SHRI J. K. JAIN (Madhya Pradesh): If you
are not interested, then, you * from the
Hou'se. let him speak, (tnterrup-tions?

SHRT SHRIDHAR WASUDEO DHABE
(Maharashtra i. Mr. Jain, yon are a res-
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ponsible Member.
(Interruptions)

How can you sav so?

MR. DEPUTY CHAIRMAN; Please take
your seats.
(Interruptions)

SHRI SHRIDHAR WASUDEO DHABE:
Mr. Jain should withdraw these words. How
can he ask anybody to * Is it the way?
(Interruptianst)

SHRI J. K. JAIN; They are not Interested
in poor people. What he has done, he is
narratinc. Why are they disturbing him?

(Interruptions)

SHRI SHRIDHAR WASUDEO DHABE:
He cannot say.”*'. He should be asked to
withdraw these words. Or, you should remove
it from the records. Kindly go through the
records. He is asking an hon. Member to *.
He is not the Chairman. He is appropriating
your powers. A responsible Member like Mr.
Jain should not speak like this.

sy TTavET te

*Expunged as ordered by the Chair.
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ot T f@g o 9497 4@ when we go to the bank, even unaer tn-3 LR.D.P.,
ragae g a9 w7 A7 "I T3 the value, the cost, the prices of the things which
awX & WT BN AT 21 ¥ fawea are being given, un‘der this programme, a‘re.higher
: than the market price. What "has the Minister to

|7 ' 2 | do? The question is, Whethet we should go into

} L this or not? For that purpose, we thought that we
o ARl 79 TAT T TG have to educate the peo-I pte. We have to show
= THIET fH’Q‘ DHM #Tﬁff{ﬂ 3 that it reaches weaker sections. Even the
of Iqaamfy . 51T 7 Tz fam, opposition members can see who the beneficiaries
] . - - s are. The people of this country can see whether
aT g, WE I A qwEd A these people are properly identified. And who
§9 4 TZ | identifies them? Under the IRDP programme
DRDAs are to identify. In priority sector banks

Wl TETET F&I‘g 3 TA A  should identify. You people can openly see. You
?74';’3:1' az HIEr /I | can criticise afterwards if it is not reaching the
proper people. It is open to the public and to the

Wt Fo o WA:UFT T S people to see all this. What is the Minister doing?
o o H L || ©

] R ) . There is an element of corruption. The Minister is
faqa & Fne == &1 @ R

moving from village to village, from district to
ag @ gezdeiE ad0 § WAl §  distict. Personally he is going, arranging

fyo | gwrdr qOwre T I A AT functions, asking the beneficiaries to be bold
- . .. enough and say if there is corruption, whether
o ® f-i[r{ qror Faré % LA anything has been taken from them. I am telling
A I ArAAr AT RAET  FTAT them, don't be afraid of anybody, say boldly what
q@ £ has happened. (Interruptions).
. st vRmae g : A gw
MR. DEPUTY CHAIRMAN: These GTETHT 2 |
ivords will be removed from the record.

SHM J. K. JAIN; I said, be should be
asked to* SHRI JANARDHANA POOJARY:

. Whal is the result? For your information my
(Interruptions) brother, in Jodhpur, Rajasthan, one poor man got
courage, he got up and said, one Patwari had take,

SHR1 JANARDHANA POOJARY": Sir,Rs. 10O for granting loan. I could not take any
now. the allegation is that, j, regard t, the action. It . was for the State Government to take ac-i
benefits reaching the weake,- sec-lions, there tion because that Patwari was the —emp-I  loyee
is an element of corruption. The allegation is Of the State Government, i asked
that th, guidelines of the Reserve Bank of
India are being fluot-ed. An hon. Member
from the Lok Dal,— I Think, his name is Mr.

Hukumdeo Narayan Yadav—once mad-; this
remaik that

*Expunged as ordered by the Chair
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the Deputy Commi sioner and ag per the law
he took the .ction against him. The mai,, thing
is, we have to see how the people ar, to be
identified. You are correct, it should reach the
poorest among the poor, the persi ns who are
not having anything to wear >r to .at or to live
in. Such people are to be identified. (Jnterrup*
tions) 1 think th hon. Member can sit for som,

time.

MR. DEPUTY CHAIRMAN; You go

on.

SHRI JANARDHANA POOJARY: Who
have to be identified? {Interruptions} Please
allow me. I wil] come to that. So far as IRDP
pro ramrrves are concerned these peopie are o
be identified by DRDAs of the Si it

Governments.

SHRI NIRMAL CHATTERIJEE; (West
Bengal): The identification is done at the
block level and rot at the DRDAs level which
is the dist; ict level.

SHRI1 JANARDHANA POOJARY; If it
is not correct, you can bring a private

motion against mi.

SPR1 NIRMA . CHATTERIJEE; You are

making a mistake. 1 am trying to inform you.

SHRI JANARDHANA POOJARY; The
hon. Member can hear me first. I have not
interfered. 1 nev,, interfere. I have got my
own responsibility. I am speaking with full
responsibility that under Ihe IRDP programm.
DRDAs are to identify and while identifying
they have to identify the poorest among the
poor.
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SHRI NIRMAL CHATTERIJEE; He
belongs to the Finance Ministry. Therefore,
he uoe, not know it. J* am a member of ihe :
:ite level Committee, I know tha: it is th,
Panchayat Samities who identify.

SHRI JANARDHANA POOJARY: Ple;'.se
hear me. I am coming to the point. They have
to identify.

SHRI SURESH KALMADI; The Calling
Attention is on th, banks, not on the
functioning of the Finance Ministiy. He v/ill
speak for half a,n hour o, other things and
live minutes on this Callina Attei-tion.
This js not correct.

SHR1 JANARDHANA POOJARY: 1
district, I
Now, Sir, who are

know that you als, belong to our
will giv, all the details.
the people to be identified? These are the
poorest among the poor people who are not
in a position to have any income, who do
not have any livelihood, they have to be
identified. =~ They must give loans from the
bank and after giving they must be properly
monitored; they must be properly guided.
This  amount should be given to them. After
giving that amount, they must generate
income. It is not the programme that at the
time of identification they must be \, a
That is

After giving this money, it

position to pay back that amount.
not the purpose.
must generat, income, they must generate
employment and out of employment income
generated, they must be in a po&t-tion to pay
back. That is the purpose. You hear me
please. For thos, people no surety i

available; no security is there. This is
the Reserve Bank's guidline that upto Rs.

5000, for those people no
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surety or security is required. Th, security
v/ill be the asset created out of the loan. Tha",
is the only security i.e. the asset created.

These things must be followed up. Now
what is happening? Now this is the guideline
of the Reserve Bank. That is the circular
issued. That guideline is clear. The words
used are: "should not be asked for". Th, word
used is not "not to insist on" but that the bank
people "should not ask for". Why?

SHRI B. SATYANARAYAN REDDY:
The question Ts they are violating the Re-
serve Bank rules.

SHRINIRMAL CHATTERJEE: Did
you issue any instructions to the bank

people...

MR. DEPUTY CHAIRMAN: 1 will not
allow this. You cannot get up every time like
this.

SHRI JANARDHANA  POOJARY; [
did not interfere when you people were
speaking. I will explain every thing now.

Now, Sir, we have to see whether this
guideline is implemented or not, whether it
reaches the people or not.* We should see
that. And in -ffie pub!*?c meetings of mass
loan functions the Minister is moving, the
Government is moving to see whelher it is
being implemented or not-not only going to
the towns but earlier we have gone to villages,
at taluka level, at district level, to the hilly
places. We have verified it. We explain the
programme to the peo-
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pie. They are getting up and speaking to-the
Minister what you are telling here today also.
"Sir, they asked for surety or security upto Rs.
5000. You have been staling this; people have
been' complaining outside that it is not being
followed. Now you wanted implementation;
the country wanted implementation of the-
programme. So we are moving. The Minister
is asking whether it is being violated. And*
peop'e are telling us: "there is violation". They
get up and say so. Then I ask some of the
people to come forward. "What bad
happened?" "Sir, they asked for surety and
security". "Did you have surety? "No". Then
what have you done?" "I have begged
somebody, touched his feet and brought him
and the surety has been given". What ha, the
Minister to do? What has the Government to
do? It js for you to judge. If some hon.
Members like Mr. Suresh Kalmadi do noT
want it, [ cannot help it. But what you want is
implementation. And %vhat had happened? I
ask. "Which is the bank?" "This is the bank". I
send for the manager and ask him: "Ha; it been
done?" "Yes". "Have you seen the guidelines
of the Reserve Bank?" "Yes,' 1 have seen".
"What does it say?"" "We should not ask for
surety or security." And ther* he s "I violated
it." "Why have you violated it?" "Because he
will not pay". I said: "Did you pay him
earlier?" "No," Then I said; "For the first time
you are paying to them...." {Interruptions) I

am not yielding.

SHRI NIRMAL CHATTERIEE: I
just wantto help you.
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Have you issued any guidelines? That is
the qaestion you should try to answer

SHRI JANARDHANA POOJARY: I
am having the responsibility. I know
how to defend myself.

Now my submission to the House is,
thi; is being done in the mass loaning
functions. Now who are the persons
distributing? BIP peple were asked to
thee dias. Even ML hs were also asked
before comin t to Delhi. They were also
CE Hed and through them also loar s
were distributed. Janata ML As came and
through them also loar 3 were
distributed.

SHRI NIR VEAL CHATTERIJEE:
Was that the procedure? '

SHRI JAN VRDHANA POO
JARY: T will nswer that ..{Inter
terruptlons)... Si metimes, even the
poorest among the poor from the
crowd, Hari j ar ladies, were call
ed to the dais and they also distri
buted the Iloan:. Through Muslim
ladies from the crowd we distri
buted. There it no crime if some
body distributee them... {In
terruptions) . Please hear me.. . .
(Interruptions).. Please hear me. For

your inform, (tion, the Janata
Government  ir  Karnataka  want
ed to celebrate their anniversary

and in all the districts they dis
tributed  loans under this  pro
gramme. Further, for your infor
mation, the Chief Minister of
Tamil Nadu, in the month of
October, 1983- -he has written a
letter—invited our Finance Minis
ter also to distribute loans

through  the  banks. Afterwards
also they were distributed.. (.In
terruptions)..".  Ykit me ...(Interrup
tions) .. .1 will iell you... (Interrup

tions)..!' am not
bution is not 1 crime.. Anybody
can forward tne application as
a citizen. Now, forget, for a mo
ment, that you are a Member of
Parliament: forget, for a moment

yielding.  Distri
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that you are a representative of the
people. Even as representatives of the
people have got responsibility, others
also have.

SHRI SUKOMAL SEN (West
Bengal): You have to follow the
procedure first.

{Interruptions)

SHRI JANARDHANA POOJARY:
What has happened’ Here, anybody that
we call can come and distribute. Even
Telugu Desam people in Andhra Pradesh
were called to the dais and they
distributed. Then nobody raised cries
{Interruptions) Now, about scrutiny, I am
coming to that. Forget for a moment that
you are a Member of Parliament or a
Minister. An ordinary citizen in the
society knows something about banking.
Now, in his neighbourhood there are
people who are of the poorer section,
who are illiterate and they come and
approach an ordinary citizen and say,
"We do not know about this; We want'
bank assistance; can you help us?" Then
if that man just forwards that application
to the bank, is it a crime? Scrutiny and
verification has to be done by the bank
people. Anybody can forward the appli-
cations.- For your information, in Delhi,
BJP people have been—we have got the
letters—in that loaning function; BJP
people also forwarded applications. It is
not a crime. Anybody can forward them.
But, only the verification, scrutiny, the
decision and judgment are of the bank
people. They have to verify. It is not at
all a crime. Unfortunately what has
happened is, you have permitted
(Interruptions)

SHRI JAGDISH PRASAD MATHUR :
Sir, it is more than half an hour and the
hon. Minister is just lingering on and not a
single specific point that we have raised
is replied to. Will you please di-
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o FgmaA® o wT 450 0 uo

AT KT ATA FCA | AT HEm F 0

AW v #0 weg A7 (enaur)
(Shri Jagdish Prashad Mathur) red;
the hon. Minister to reply to our points?

SHRI JANARDHANA POOJARY:
L.am replying; I am replying to all these.

(Interruptions)

SHRI SURESH KALMADI: Are you
ready for a CBI inquiry? Answer that.

SHRI JANARDHANA POOJARY : 1
am answering the points raised by hon.
Shri Goswami. Before coming to Delhi
we have distributed throughout India—
and what we have done, I will tell you.
Even Harijan members came there and
through them also we distributed and
nobody raised cries. Even Telugu Desam
people came to the dais and in my
presence they distributed, but nobody
raised cries. Even Janata MLAs came
and distributed but nobody raised cries
because, already their names have gone
on record. When it came to Delhi, just
because Mr. Rajiv Gandhi came and
distributed the loans, because of that . .
(Interruptions) . .

SHRI SURESH KALMADI: In what
capacity did he distributed?

SHRI JANARDHANA POOJARY:
The fact that he happens to be the son of
the Prime Minister is not a crime On that
these people are politicising .. .(Interrup-
tions) . .

SHRI SURESH KALMADI: Is it your
party programme or is it a Government
programme? He is a General Secretary
of your party.

SHRI JANARDHANA POOJARY: It
is a Government programme and, for
your information. Sir, . .. (Interruptions).

MR. DEPUTY CHAIRMAN: Only
the Minister will be recorded; nobody
else.
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SHRI JANARDHANA POOJARY:
At some places, even the journalists
came forward. I had called the journalists
from the audience. Thev came and they
also distributed the loans. Nobody raised
the quesion. (Inier-ruptions) Because here
Ithasbeendon;  (Interruptions) ...

MR. DEPUTY CHAIRMAN: Do not.
record anybody. I have not allowed.
(Interruptions) Do not disturb. Let him
reply. Let only the Minister speak. Only
the Minister will go on record; nobody
else.

SHRI JANARDHANA POOJARY:
Another point that has been raised..

SHRI SURESH KALMADLI:

SHRI JAGDISH PRASAD MA-
THUR:*

SHRI JANARDHANA POOJARY:
Some hon.. Members started reading the
telegrams also. I will have to answer
that.

SHRI MURLIDHAR
DRAKANT BHANDARE*

MR. DEPUTY CHAIRMAN: Please
take your seats.

SHRI RAMESHWAR SINGH*

CHAN-

SHRI JANARDHANA POOJARY: I
have to answer one by one.

SHRI  VISHVAJIT PRITHVUIT

SHRI JAGDISH PRASAD MA-
THUR*

SINGH*

*Not recorded.

W gucArE - Ty wiaT AT
AT WM OTHAET A7 9T AET HA
aEmd . .. (=EaT)
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SHRI RAMESHWAR SINGH*

MR. DEPUTY CHAIRMAN: Please
do not record Mr. Rameshwar Singh.
Only the Minister will go on rece

SHRI RAMESHWAR SINGH*

MR. DEPUTY CHAIRMAN: Mr.
Rameshwar Singh, do not say all this.
Please do not record Mr. Rameshwar
Singh.

SHRI
Some
Delhi

JANARDHANA POOJARY:
amount has been spent for the
mela.  They ¢ asked why it 'aas
been spent. In exhibi
tion. And what was purpose
of the exhibition? That had TIO-
to do wth the .1. was to educate
the people.
bre Le out from the showed
‘e wanted to
ed We  wanted /e. That is why
money has been
spent for tl ibition also.

SHRI SURESH KALMADI:*
AN HON. MEMBER:*

MR. DEPUTY
Nobody is

the

CHAIRMAN:
on record. Do
:ss 1 allow
m. Only the Minister will go on
record.

SHRI JANARDHANA
JARY: As for the assets created
,, forthe exhibiicn, they are taken
from i place.

SHRI RAMESHWAR

MR. DEPUTY CHAIRMAN:
Mr please
take your seaf. When the Minis, not
stand- Do, not record Mr.
Rameshwar. Singh. I have not allowed
him.

POO-

SINGH*

"SHRI JA ANA POO-
JARY: Eventhe assets created for
the exhibition and  other

*Not record
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, things are carried from place to Place. It

goes to show. ...
SHRI SURESH KALMADI:

SHRI JANARDHANA POOJARY:
When I went to  Cochin, some of the
assets created were. .

SHRI SURESH KALMADI:* SHRI

RAMESHWAR SINGH*

MR. DEPUTY CHAIRMAN: Except
the Minister, nobody is going on record.
Yes, the Minister p.ease. Mr. Minister
you reply to th; points. Do not make a
politiclal speech.

SHRI JANARDHANA POOJARY: A
number of allegations have been made.
And you know, Sir, if they go unrebutted
what the impression of the Government
will be. We have to clear the points.

MR. DEPUTY
Youreply iothsp
make a speech.

CHAIRMAN:
Do not

.. SHRT JANARDHANA POOJARY: It is
a big issue. It is a burning issue. Now the
opportunity has come to me to explain.
But they must have patience to hear. I
did not interfere when these people were
raising the points.

Should
sections  or

weaker
the pro

reach  the
not?  Should

we

grammes be implemented or not?
What is the intention of the Op
position  parties today? When we
are  implementing them, they are
raising hue and cry. They are
politicising it and saying that it
is  politically motivated and that
' itis for e. These

are the points we have to answer.
{Interruptions’)

SHRI RAMESHWAR SINGH*
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MR. DEPUTY CHAIRMAN: Please,
Mr. Rameshwar Singh. Do not record
Mr. Rameshwar Singh. I will see the
records. Whatever he said will not go on
record. Do not waste the time of the
House.
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SHRI JANARDHANA POOJARY: Is
it not a fact that the allegations has been
made in the House that it was meant for
getting votes? It has been clearly stated. I
have to rebutt it- We have not. given to
any of our party people.

*MR. DEPUTY CHAIRMAN: Do not
go into all these things. They will
criticise. That is all right.

SHRI JANARDHANA POOJARY:
Whether Mr. Mathur's brother has voted
for this party or that party, can he know?
Nobody can say for whom he has voted.
In 1977 we lost in northern India.

*Not recorded.
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SHRI SURESH KALMADI:*

SHRI SHRIDHAR WASUDEO
DHABE: In protest we are walking out.

[At this stage some hon. Members left
the Chamber].

SHRI JANARDHANA POOJARY: I
am meeting all the points. In 1977 we
lost. And what happened? In northern
India we did not get a single seat in
many of the States. But in the year 1980
those people were voted out. Nobody can
say that in this country somebody is his
voter, that the poor man is his voter.
Nobody can say that.

Now, our party is going to implement
these programmes. We want to see that
they reach the weaker sections. That is
our intention. We want to see that the
programmes are implemented
effectively. Now my submission to the
Chair is that we have been trying to
implement our programmes faithfully
and we have been doing it, and that is
whv these people are politicising it and
we are not politicising it. Thank you very
much, Sir.

SHRI DINESH GOSWAMI: Sir, I did
not interrupt. My questions were of a
different type. I pointed out some
allegations which have come out in the
papers. Will the Minister assure me that
he will enquire into the allegations and
let us know, even later on, the outcome
of these allegations?

SHRI JANARDHANA POOJARY:
There are allegations appeared in the
Press ulso. We know them. We know
that in the banking sector also, even in
our House, when there is a big function,
we cannot say that everything is all right.
There may be some such persons. There
are black sheep in the banking sec-
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tor. They wart to scuttle it out. And, Sir,
you have heard Mr. Suresh Kalmadi
reading out the telegram. Wh?t does it
say? Even one section of people in the
banking sector do not like it also. Some
people want to scuttle it out. (Interrupt -
ins) We will look into.  (Interruptions)

MR. DEPUTY CHAIRMAN:
You look into this.

TEA 0 wOINE %1 AGET TRIA A
Az 5o sqta 1 A1 R |

The House then adjourned
for lunch at fifty-one minutes
past one of the clock.

The House reassembled after lunch at
fortyseven minutes past two of the (lock,
Mr. Deputy Chairman in 1 le Chair.

THE BUDGET (PONDICHERRY)
1934-85

THE MINISTER OF FINANCE
(SHRT PRANAB KUMAR MU-
KHERIJEE): Sir, with your permission, I
beg to lay on the Table a statement (in
English and Hindi) of tbe estimated
receipts and expendflure of the Govern-
ment of Pondicherry for the year 1984-
85.

SUPPLEMENTARY DEMANDS
FOR GRANTS FOR EXPENDITURE
OF THE GOVERNMENT OF
PONDICHERRY FOR THE YEAR
1983-84

THE MINISTER OF FINANCE
(SHRI PRANAB KUMAR MU-
KHERIJEE): Sir, I beg to lay on the Table
| statement (in English and Hindi)
showing the Supplementary Demands for
Grants for Expenditure of the Govern-
ment of po tdichery for the year 1983-84.
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REFERENCE TO THE REPORTED
AGITATION BY LAWYERS IN
DELHI

MR. DEPUTY CHAIRMAN: Now
we take up Special Mentions. Mr.
Bhandare.

SHRI MURLIDHAR CHAN-
DRAKANT BHANDARE (Mabha-
rashtra)-: Mr. Deputy Chairman, Sir, for
the last about 12 days Delhi is witnessing
an unusual spectacle.

SHRI KALYAN ROY (West Bengal):
Distribution of loans, you mean?

SHRI MURLIDHAR CHAN
DRAKANT BHANDARE: The
lawyers ~ who  practise in Tis
Hazari courts, Shahdara courts
and Patiala courts are either on
strike or some of them are boy
cotting the courts. Now this has
arisen out of a situation where
there is a decision of the Govern
ment to split Delhi into five
different zones or districts and
set up courts there. Now some
lawyers find that this is a favour
able decision; other lawyers find
that this is not a favourable de
cision. But what I want to em
phasise is that in a n f this

nature, it is not what the lawyers
feel or what the judges feel
which is of permanent import
ance; it is the interest of the liti
gants which is of permanent im
portance. And there is no gain
saying the fact that if we divide
the courts and make them easily
accessible to the people coming
from long  distances, much of
their time will be saved and it
will be- very convenient
them. It must be remembered

tliat courts and laws exist for
litigants who are the real con

sumers of justice. I am really
pained to find that there is a ri
valry  between lawyers, between

those supporting this move and
those opposing this move. 1 only
hope that the courts, who have

also tried to take a stand one way



